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BEFORE THHE NATIONAL GREEN TRIBUNAL

FARDIKOT HOUSE.COPERNICUS MARG. NEW DELHI-110001

0.A. NO. 740/2023
To,
The Chairman
THE NATIONAL GREEN TRIBUNAL
Faridkot House, Copernicus Marg,
New Delhi-110001

IN THE MATTER OF:

Vijay PalSingh Yadav Slo Late Dharam Pal Singh & Ors.

VERSUS

Smt. Madhu Gupta W/o Sh. Naresh Gupta & Ors.

MOST RESPECTFULLY SHOWETH

...Petitioners/Applicants

REPLY TO THB APPLICATION [Under Section 18(1) read with Sections

14,15,16 & 17of the NationalGreen Tribunal Act,2010]

PRELIMINARY OBJECTIONS/ SUBMISSIONS

Respondents

1. That the present application is misuse and abuse of the process of law

and filed before this tribunal with sole intention to harass, blackmail

and defame the answering respondent, i.e., Rland R2.

2. That the applicants have filed the present application with sole

intention to grab the property owned by R1. It is important to point out

that the applicants have the knowledge that despite pendency of

partition suit regarding the property in question between the sharer/co

sharer of the property, the co-sharers have sold their respective to the

third-party way back in the year 2006. The applicants despite having
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knowledge of the same did not raise any objcctions but all of a sudden

when the respondent no.1 started raising the boundary wall on her

premises then the applicants for the first time raised the objections that

is deliberate, intentionalwith sole motive to satisfy their illdesires.

3. That at page no.6 of the synopsis, the applicants themselves admitted

the fact that each co-sharer is owner and in possession of respective

share and two of the co-sharers had sold their share in 2006, which

share then changed hands and/or ownership multiple times. It is also

admitted that since 2006, parties from outside family have also been

part of the civilor land disputes. It is also admitted that use of the land

was for notified agricultural purposes. It is also admitted that

demarcation of the premises has been done. The applicants have used

the term got demarcation done illegally'. The answering respondent

has serious objections on that term used by the applicants that requires
sufficient proof and applicant should file strict proof by putting

allegations against a government servant only with an intention that

the applicants could not succeed to satisfy their illmotives i.e., to

usurp the land planned by hook and crook.

4. That it is also important to point that at page 13of the application in

para 4 it is stated thatOm Prakash, applicant no.2 (A2), had ancestral

rights to his portions of the suit land since birth, and even though

partition proceedings had started on the suit land in 2004, A2

constructed his house on his portion of the suit land in 2006, a house

constructed legally as per laws applicable at that time and with

knowledge and mutual agreement of other co-sharers of the suit land.
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It is pertinent to mention herein that it is well within in the knowledge

of A2 that portion of suit land had already been sold by the other co

sharers. Constructions raised by A2 is termed as legal but the

boundary wall raised by RI is termed as illegal, such contradictions is

nothing but dishonest intentions of the applicants to harass and

blackmail the answering respondents because the present application

is based on concealed and contradictory facts. Even the co-sharers

who sold the property way back in the year 2006 has not been arrayed
as necessary party and as such this application is not maintainable on

the ground of misjoinder and non-joinder of the parties.

5. That as far as allegations regarding the illegal uprooting of 50+ green

trees and then stealing them are wrong and denied as alleged. It is
submitted that the R3 has filed a detailed report regardingg the incident
as alleged and issued a forest offence report for cutting the trees
against RIand as per rules the fine has been deposited by R1. Apart
from that R1 has planted trees at different places in lieu of those trees
against challan/ fine has been raised by R3 but the applicants are
adamant to indulge the answering respondent into multiple frivolous
litigation and the present one is in array of those litigations.

6. That the applicants have filed several complaints or civil suit before
the appropriate jurisdiction but could not get any relief till date from
anywhere. So, in array of proceedings one more proceeding has been
added and the present application is the same which is not sustainable
because in the grab of present dispute the applicants have to satisfy
their ulterior motives. As far as the order of Court of FCR, Haryana

3
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dated 16.03.2020, in the said matter the ansvering respondent is not a

party and as such the answering respondent does not had the

knowledge.

REPLY ON MERITS

SECTION 1- PARTICULARS OF VIOLATION/IMPUNGED ORDER

DETAILS: -

That the contents of this section are wrong and denied as alleged.

SECTION 2- FACTS AND GRIEVANCES; -

1. In reply to para 1 it is submitted that answering respondents are not

aware about the OA No. 533/2023 and as such calls for no reply. Rest

of the contents of this para are matter of record and calls for no reply.

2. In reply to para 2 it is submitted that the applicants are one of the co

sharer whereas R1 is also one of the owner of the portion of the suit

land by virtue of sale deed executed on by the co-sharers of the

suit land.

3. In reply to para 3 it is submitted that earlier the answering respondent

had no knowledge about the partition suit but now after the present

proceedings/ various complaints the answering respondent got the

knowledge about the partition suit but the answering respondent is not

arrayed as the party of the same so in absence of any knowledge

unable to make any comment.

4. In reply to para 4 regarding the averments that A2 being farmer by

profession started planting trees on his share and portion of the suit

land since 2006 and till2023 had planted, nurtured, and thus owned

approx. 45 trees on his share of the suit land. The applicant should file

strict rule regarding these averments because photographs attached
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Wth the present application is not supported the versions of the

applicants. It is submitted that as admittcd above that portion of the

Suit land has becen sold by the co-sharcrs way back in 2006 and

pemissible agricultural activitics was going on so these shrubs are

developcd by the purchaser of the suit land and it is not developed by

A2 and as such A2 wvas not the owncr of those shrubs. Even in the

report of R3 it has been clearly verified that those shrubs were planted

in the portion of the Rland not of the applicants.

5. Inreply to para 5 to para 12, it is submitted that the contents of these

paragraphs are nothing but merely a story about the status of land and

after the alleged incident as stated herein above. The applicants want

to cause nuisance in the portion of the answering respondent, to

resolve the nuisance. The answering respondent had started raising

walls up to3-4 ft., then the ego of the applicants became hurdle and

applicants at any cost wants to stop the raising of boundary walls. At

the time of construction of wall, applicants approached the answering

respondent and asked to satisfy the illegal demands which were flatly

refused by the answering respondent, then after four days the

applicants approached various officials with false and frivolous

complaints which were not sustainable, then they approached to R3,

on the basis of the complaint, the officer of R3 visited the suit and
and action initiated. Even after the action of the R3, the applicants

could not succeed into the satisfaction of their ill desires, then filed the

present application, in which the violation of the provisions of

Environment Protection Act, 1986, Violation of Forest Conservation

Act,1980 read with violation of Indian Forest Act, 1927 has been

stated in a single para, and apart of that the rest of the contents of the
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entire petition are nothing but bunch of lies on the basis of a cooked

up story.

SECTION 3- GROUNDS: -

In reply to para -A to para-G, it is submitted that the grounds stated in

para A and B are not sustainable in view of the ground stated in para C

because nothing on record to prove that the trees were removed by the RI

and those trees belong to A2. As far as principles of natural justice are

concerned, the by way of present reply the answering respondents seek

protection from this Hon'ble Tribunal against the illegal, false and

frivolous application of the applicants.

In reply to para-D, it is submitted that nothing is on record to prove the

averments regarding the ownership of A2, so A2 is not entitled to get any

monetary relief from the answering respondent. In response to para-E,

that the relief claimed in this clause regarding commercial compensation

that is not sustainable and even there is no loss incurred to Al and there is

no environmental impact as alleged. In response to para-F it is submitted

therein that civil suit bearing no. CS/355/2023 is not the subject matter of

the Hon'ble Tribunal, so the allegations that there was blatant abuse of

the position by R3 or violation of various sections are wrong and denied.

Ground G is not related with the answering respondent.

SECTION 4- LIMITATION: -

Calls for no reply being legal paras.

SECTION 5- RELIEF SOUGHTAND PRAYER

Reliefs claimed by the applicants are not sustainable in the eyes of law as

claimed. It is also not sustainable because there are so many litigations
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Pelaing between thc partics CIs bearing no. CM/58/2023 titled as Braham

Trakash VIS Smt. Madhu Gupta, CIS No, CM/SS/2023 titled as Braham

rakash V/S Smt. Madhu Gupta, CIS No. CS/306/2023 titled as Braham

Prakash VIS Sm.t Madhu Gupta, CIS No.CSs-387-2023 titled as Shanti Devi

VIS Madhu Gupta etc. and CIS No. CMA/255/2023 titled as Madhu Gupta

etc. V/S Late PrabhuSingh through SPA Vijay Pal Yadav etc. In all the cases

almost, similar relief have been claimed and Vijay Pal Yadav is contesting as

SPA. The applicants are also not entitled to get any relief because in the grab

ofcivil disputes the applicants trying to give colour pertaining to violation of
the provisions of NGT Act, Environment Act, Indian Forest Act and Forest
Conservation Act.

The present reply has been filed through SPA Holder, Satish Prakash Gupta
on behalf of the respondent no.1. Copy of SPA is annexed herewith as

ANNEXURE R-1.The Aadhaar Card of respondent no.1 and 2 is annexed
herewith as ANNEXURE R-2 (colly). Copy of the ownership proof of the

property in favour of respondent no.1 is annexed herewith as ANNEXURE

R-3. Copy of inteqal register and site plan in annexed herewith as

ANNEXURE R-4. Copies of order sheets pertaining to the Civil

Suits/Appeal pending in different courts between the parties to the present

application are annexed herewith as ANNEXURE R-5(colly).

In view of the above, it is most respectfully prayed that Hon'ble Tribunal

may kindly be pleased to dismiss the present application with exemplary

cost,in the interest of justice.

Any other or further relief which this Hon'ble Tribunal may think deem fit

and proper in the facts and circumstances of the present case may pass in

favour of answering respondent and against the applicants.
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VERIFICATION

Verified at Delhi on this day of July.2024 that the contents of para 1-6

Ot the preliminary objections/submissions and tlhose of scction I to section 5

of reply onmerits are true and correct from the best of my knowledge and

belief and whereas reply to section 1, 3,4 and 5 are corect and true and

include points of legal opinion and legal advice. No part of it is false and

nothing has been concealed therefrom.

Sign of Respondent No. 1 and 2

1. Madhu Gupta through SPA Satish Prakash Gupta

2. Ashok Kumar
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BEFORE THE NATIONAL GREEN TRIBUNAL
FARDIKOT HOUSE. COPERNICUS MARG.NEW DELHI-1100O1

0.A.NO. 740/2023

IN THE MATTER OF:

Vijay Pal Singh Yadav S/o Late Dharam Pal Singh & Ors.

Smt. Madhu Gupta Wlo Sh. Naresh Gupta & Ors.

91A
Deti

Rega.No.19692

OF
IND

VERSUS

I, Satish Prakash Gupta, S/o Sh. Kishan Dass, R/o H.no.391, Sector-104,
Gurgaon, Haryana-122001, do hereby solemnly affim and declare as under:

uentified
the

deponent
wk

AFFIDAVIT IN SUPPORT OFTHE REPLY

{A DHRNRAR) That the accompanying reply has been drafted by my counsel under

has
Signedin

my

presenck

1. That I am the SPA Holder of Respondent no. 1 in aforesaid application
and as such conversant with the facts of the case andI am competent
to swear this present affidavit.

VERIFICTIONG s UL
Verified at Delhi on this

...Petitioners/Applicants

my instruction. The contents of the same are true and correct to the
best of my knowledge and may be read as part and parcel of the
present affidavit and are not repeated for the sake of brevity.

2024

Respondents

ATTESTED

NOTARY PUBLIC
FLH (D}A)

day of July,2024 that the contents of the
aforesaid affidavit are true and correct to my knowledge. No part of it is

false and nothing has been concealed therefrom.

A5 JUL 2024

DEPONENT

DEPONENT
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GC

lo

Delti
Regn. No.-1592

BEFORE THE NATIONAL GREEN TRIBUNAL

FARDIKOT IHOUSE. COPERNICUS MARG,NEW DELHHI-11000I

0.A. N0. 740/2023

IN THE MATTER OF:

Vijay Pal Singh Yadav S/o Late Dharam Pal Singh & Ors.

MCNKA DHANKAR

Smt. Madhu Gupta W/o Sh. Naresh Gupta & Ors.

OF I

NDIE

VERSUS

AFFIDAVIT IN SUPPORT OF THE REPLY

I, Ashok Kumar, Slo Sh. Kuldeep Singh, R/o Tarapatti, Near Shiv Mandir,

Khandsa, Gurgaon, Haryana-122004, do hereby solemnlyaffirm and declare

under:

:genuiieo
the

aeponent
wic

DEPONENT

That I am Respondent no.2 in aforesaid application and as such

conversant with the facts of the case and Iam competent to swear this

present affidavit.

has

Signedin
my

seVERIFICATION-

..Petitioners/Applicants

2. That the accompanying reply has been drafted by my counsel under

my instruction. The contents of the same are true and correct to the

best of my knowledge and may be read as part and parcel of the

present affidavit and are not repeated for the sake of brevity.

ATTESGTED

Respondents

Verified at Delhi onfthis, JUL daylof July,2024 that the contents of the

aforesaid affidavit are true and correct to my knowledge. No part of it is

false and nothing has been concealed therefrom.

NOTARY PUBLIC

15 JUL 2024

DEPONENT

DEPONENT
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ANNEUAE- R-1

SPECIAL POWER Or ATTORNEY

Nl iall men by these presents that 1, Madhu Gupta (Aadhar No. 3274
0513 2422 & Pan No, AEQPG8724F) W/o Mr, Naresh Gupta S/o Sh.
Maturam R/o H No. 973, Sector-15 Part-2, Gurugram, Haryana, du
l.crcby cCnsttule, uppoint, nominalc and authorize Mr. Satish Gupta

(Andhar No. 4548 4518 8289) S/o Blh. Kishan Duss R/o H No. 391,
Scctor- 10A, Gurugrnm, Haryana as my tue and law'ul Special Power of

To engage or appoint any legal practitioner/advocate tu
condu1ct the aforesaid civil case or any olher related case or

ippral upto tl: llon'ble Supreme Court of India.
To sigu, verify and ile any cascs, appeals, revision, petition

1 ny lalne ur any reply, W.S. Replication, affidavit,
undertaking, slatement in court on my behalf in such court.

Tu make and present to the cOurt ay application, reply o

rejoinder in connection with the proceedings in the said suitm

other iclenta) o relaled suil or execution for
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S

!0.

1SSuaNnce of warrnnt of possessIOD,

DOssesson inexecution on my behall

nttachnent. tuking

Oauce or summons or receiye buck the docuinentary

CideCe, original documents. t1y ounts ete. on my

behalf.

To make statement on onth, file afficduvit, conpound caseS

nd hle compromisc applications tc. as Confesson ol

Judgment and refer the sume to arbitration etc. ete

To deposit and withdraw any noney for the purpose of the

proceeding cases.

To file an application for execution and to CxCcute a decree

or order passed in the said case and to sign and verify such

applications.

Toreceive any money due to me under such decrecor order

andto certify payment to the court, to take possUssion, kevs

etc. my behalf and to visit Police Station or any

this regard for purposes of
Concerned authorities

Toupply for inspection and inspect documents and records.

Toobtain copies of documents and papers.

Generally to do all other lawful acts necessary for the

Conduct of the civil as well as any other cases On my behalf

ur any matter incidcntal thereto.

!ereby agree thal all acts, deeds and things lawfully done by

*V sad attorney shall be construed as acts, deeds and things

ione x me and I undertakes 10 rectify and confirm all and

whatsoever that my said attorney shall lawfully do or cause to be

ione for ine bv virtue of the pOwers hereby given.

12
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IN WITNESS WHEREOF I.

ian of Miuh, 2024

1VITNESSES:

2.

Mlu| Gupt:t
(EXECUTANT)

• Sh. Satish
(SPECIAL

ATTORNEY)

ArTESTED
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GOVERNMENT OFINDIA

Satish Parkash Gupta
DOB: 15-03-1974
Gendet:Mala

4548 4518 8289

1947
1800300 1047

ti, sia,
1.L20D

arf

UNIQUEIDENTIFIOCATIONAUTHORITYOF-INDIA

Address:
Sjo Siri Kishaa Dass, Wna-391,

Ta, Sector: 19a, Gurgaon, Grgaor,
Gurgao, Haryana, 122001

www
P.O. Box No. 1947,

:heln@ueL.aov.In www.uldal.gov.lnaengaluru-580 001
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identiigation

Autho:ity

of

india

Address:

S/O:

Kuldeep

Singh,

Tara

Pai

Near

Shiv

Mandir,

Khandsa(104).

Khandsa,

Gurgaon,

Haryana,

122004

Uniqu

S/O:

pcy

E,

GIRT

YI,

-Ra

AT

9,

gisT

foY,

9isGT,

J5G,

¡yyT,

122004

(1)WhatsApp

4593

1491:5407

ww.uicai.govin

help

@uicai.gov.in

O

300

1947

1947.

httpsl/web.whatsapp.com

5/16/24,12:17PM
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I/1

Government

ofIndia

Ashok

Kumar.

(1)WhatsApp

GlorT

ftai

DOB:27/06/1982

gogIMale

4593

1491

5407

https:l/web.whatsapp.com

5/16/24,12:17PM
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Non Judicisl

Certficate No.

GRN No.

Name:

H.NoFloor: Na

GOF2023^2020

D8O08620

Pawan Kumar

City/Village: Dhana
Phone:

Phone :

99**0* *87

Name : Madhu Gupta

H.No!Floor: 973

CityVillage: Gurugram
99*****87

Purpose: Sale Deed

Indlan-Non Judlclal Stamp
Haryana Govornmont

SectorWard: Na

Sollor / Flrot Party Dotall!

GRN NO

Distrlct : Gurugrom

Others: Smt santra devi

SectorWard: 15

Resid No.

Byor SocondParty Dotall

District : Gurugram

Landldark.:

State:

GISTE

Na

'enalty

Haryana

LandMark: Part 2

Haryana

The athentiiv of ihis doument can h verifie
w

sanoi thoct Throuuoh crehone
or ha wenutn tne rerixrn

c

30

Datr: 0s/0112023

334S

gatr: 81,00,000 /- oy
yafeo: 4,05,000/-5y
GOF2023A2026 p 06.01.2023

98008620

11 pI 1 HRI HIH
0098008895

FH yq p4I (31TET 7 3325-2269-2022 PAN NO-DVAPK4846N)

7. 3914-3305-3963 PAN NO-EQQPS7419H) yi sy E ya
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gt .:3345

YaT:JANOLA

- 8100000 $T

iis 10-01-2023

40T atr 10/01/2023 01:22 PM

HGT HT
H SALE URBAN ARE 1WITIIIN MC

aia/ert- Janaul:a

NAHASiNGHCHAUIHN ADV.

fsis 10-01-2023

EChallan:98003895

G UAAdArt ASHOK JMI KULDEEI STNGEHAari KHNDSA GGM À
|

ýsfrnuT ari:10-01,

fFrt- Agiculture

#at fEi. 200

3/AAFA H 3faarit (attt )

(te:)

atarat JANOLA

(9tta)

201



-01-20. 19

447/25/3(6-2) 45//21/I-o) 22/1/3/1(o-19), t 3 rn

3274-0513-2422 PAN NO-AEQPG8724F) Y 7T JT yA IgIH

Page |2
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Reg, No.

3345
Rog.Yoar

2022-2023

pt - MADHUGUPTA

JdIR 2 :- ASHOK

TE 1 :- VEDPARKASH LAMBARDAR

Book No.

ars 10-01-2023

1

Ved landeah

73 74 T YIý Tgi4F-fT gHIfOT farT GTAT
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7

2

2

40,09,500/-07.01.2023

40,09,500/

40,500/

40,500

07.01.2O23 MXIs DANK

05.01.2O23

AXIS IIANIK

05.01.2023

TDS

TDS

016821

016821

AlT A39540

lA A13963

Page |3
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Naha nrChaul ian
Advocato

Distt. &Session Court
Gurugram

Vedfata h

Mal

Page |
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SHANTRA

TORy6mYAnt nrreu

RANGAL RAHA

02/02/1962

3914 3305 3003

3335 2269 2022

INCOME TAX DEPARTMENT

02/08/1985

1.4adhu Gupta

qf

PrmMAcoov Nymber

EOOPST419H

GOVERNMENT. OFINDJA

i| Year of Birth. 1959
Fomalc

PAWAt KUIAAR

LNCOSL TAX DEPARiLNI

DVAPK48464

3274 0513 2422 0WS Au)

At,tre4 &V

aryr4

TrTYTf 4/Enrollmcnt No 2019/22034/00756
To,

3335 2269 2022

Madhu Gupta
WIO. Naresh Gupta

sECTOR-15 PART-2
Gurgaon

BISIHS

Gurgaon Farrukhnsgar Gurgaon

Rpl: 3i310CI62G144 162GG14 / P

Haryana 122001
9811052399

GOVT. OF INDIA :INCOME TAX DEPARTMENT

401 N3me
MADHU GUPTA

3AN DASS GUPA

28/04/1959

SH7O63549607

GOVT. OF INDLA

Permanent Account Number Cr

AEQPG8724F

(tuiuu Sgnatvre
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ACU GRADE

20-01-2023

112

3

151-2

210000c
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CNR No: HRGRO10175542023

MADHU GUPTAETC VS LATE

Present: None.

PRABHUSINGH THROUGH SEh
VIJAY PAL YADAVetc.

CIS No: CMA/255/2023

Case file taken up today as on 25.03.2024 & 26.03.2024

have been declared holidays on account of Festival of Holi. Now tne

case is adjourned to 08.07.2024 for purpose as already fixed. A

concermed parties and their counsels be informed accordingly.

Date of Order: 15.03.2024
(Geetu, Stenographer Gr.II)

(Mona Singh)
ADJ/ASJ/MACT,
Gurugram.UIDCodeno. HR 0232
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CNR No, HRGRBO0005552023

Prescnt:

CIS No.CM/58/2023

Satyets

Brahamn Prakash Vs. Smnt, Madhu Gupta
Sh. Vijay Pal Yadav, SPA Holder in person on behalf of plaintiffNo.1/applicant.

Today the case is fixed for consideration on application for recalling
the order dated 03.08.2023. Heard on application filed by the applicant for
recalling the order dated 03.08.2023. Now to come up on 07.08.2024 forconsideration.

(MUKESH KUMAR)
Civil Judge (JD)
Pataudi/22.05.2024
UID-HR0400
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CNR No. HRGRBO0005352025

Prcscnt:

CISNo. CM/S5/2023

Salycndie

Braham Parkash Vs. Smt. Madhu Gupta

Sh. VijaypalYadav SPA Holder in person with Sh.Sanjay Kumar
Yadav Advocatc for applicant.

1oday thc casc is fixcd for argumcnts on application for additional
ings under Order VIRule 17 of CPCrcad with section 15I of CPC to

Cariier application dt. 10.08.2023 and for recall of the order dt.03.08.2023.
heard on application filed by the applicant for recalling the order dated
03.08.2023. Now to come un on 07.08,2024 for consideration.

28

(MUKESH KUMAR)
CivilJudge (JD)

Pataudi/22.05.2024
UID-HR0400
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CNR No. HRGRBO0004102023

Present:

CISNo. CS/306/2023

Sacoda

Braham Parkash Vs. Smt. Madhu Gupta

Sh.Bhim Singh Phalswal, Advocate for plaintiffs No. 1 & 2.

Sh. Vishal Singh Chauhan, Advocate for defendant.

loday the case is fixed for filing replication and for consideration on

raming of issues. Learmed counsel for the plaintiff appeared and orally stated

tnat the plaintiff does not want to file any replication in the present case. Heard.

NOW, case is adjourned to 07.08.2024 for consideration on framing of issues.

(MUKESH KUMAR)
CivilJudge (JD)

Pataudi22.05.2024
UID-HR0400
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Present:

CNR No: HRGRB00004732023

Sh. S.K. Yaday, Advocate for plaintiff

OM PRAKASH VS MADHUGUPTA etc.

person.

CIS No: CS/355/2023

Sh. V.s. Chauhan,. Advocate for defendants No. 1 & 2.

Sh. Rakesh Kumar, Range Officer officer for defendant No. 3 in

Sh. Sunil Kumar, GP for defendants No. 4 to 7.

Today the case was fixed for plaintiff evidence. No PW is present.

Ld. counsel for the plaintiff requested time for the same. Heard. On request,

case is adjoumed to 24.07.2024 for plaintiff evidence.

Date of order:-24.04.2024
Sunil Kumar SG-III

(Tarannum Khan)
ACJ(SD), Pataudi

UID No:- HR-O360

30
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CIS No. CS-387-2023

Present:
ShantiDevi Vs. Madhu Gupta ctc.

Sh. Sanjay Kumar Yadav, Advocatc for the plaintiff.

(Salil Singh. SG-l1)

Sh. V.s. Chauhan, Adyocate for dcfendants No. I and 2.

Ms. Monika, GP for defendants No. 3 to 7.

Previous cost of Rs. 2000/- paid. Today, the case was fixcd for filing

Written statement on behalf of dofendants No. 3 and 4. Written statcmcnt on

behalf of defendant No. 3 filed. Written statement on bchalf of dcfendant No. 4

not filed. Sh. Vijay Pal Singh Yadav anpeared before the Court and suffered a

separate statement to the effect that do not mind taking some time to filing the

written statement of defendant no. t

P Gurugram. Adjournment requcsted

with cost of Rs. 1,000/- upon defendants No. 4 to be deposited in SDLSA,

Pataudi. Now, the case is adjourned to 12.07.2024 for filing written statement on

behalf of defendant No. 4 and replication defendant no. 3. It shall be the last

opportunity. Stands intact.

Date of Order: 15.03.2024

(Mohommad Sageer)
CJ(JDYPataudi

UID No.HR-0381
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NTHE COURT OF. hodore ho NGT taidkot tHoe, Nosolh.

Suit/Appeal No.

In re:

....

VERSUS

Had

The above named.

OANOuo|2023

these Present shall come that l/we ....saSh..

.*****

(herein after called the advocate/s) to be my / f
To act, appear and plead in the abov

may be tried or heard and also in the appellat
for each court by me/us.

To sign file, verify and present plea
revision, withdrawal, compromise or other pet

or proper for the prosecution of the sald case In

........Plaintiff(s)

Gebl3...0efengana sh.Gefsl3 S?A

JURISOICTION F 201

Appellant(s)

Rosfondot. No.4.

To take execution proceedings on paying separate fee.

Advocate

Petitioner(s)

Complainant(s)

NCT ÔI DEHI COURT FEE
CT2511329F 2411N
26-JUN2024

Aaoned

t (s)/ Respondents) / Accused Know all to whom

.do hereby apppint

IN WITNESS WHERE OF I/VWe do hereno8
been understood by me/us on this

the fees.

To file and take back documents, to admit and/or deny the documents of opposite party.

thorize him

To withdraw or compromise the said case or submit to arbitration any differences of disputes

that may arise touching or in any manner relating to the said case.

inlwing.ncAeli

Court in which the same

ayment of fees separately

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all

other acts and things which may be necessary to be done for the progress and in the course of the

prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and

authority hereby conferred upon the Advocate whenever he may think to do so and to sign the
power of attorney on our behalf.

ns for executions review,
may be deemed necessary

for each stage.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or

his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all

hearings and will inform the Advocate for appearance when the case is called.

And /We undersigned do hereby agree not to hold the advocate or his substitute responsible for the

result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he

shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us

to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case

until the same is paid up. The fee settle is only for the above case and above Court. i/We hereby agree that once

the fee is paid, IWe will not be entitled for the refund of the same in any case whatsoever and if the case

prolongs for more than 3 years the original fee shall be paid again by me/us.

Client

9940o43sO

my/our hand to these presents the contents of which have
.Day of..Jut.20A4ccepted subject to the terms of

ldentify the Signature/Thumb lmpression of Below Mentioned Person,

Signed in My Presence. The Client.

32

Cliernt
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IN THE COURT OF...!

Suit/Appeal No.

In re:

VERSUS

Madhu Gubs..os.

The above named.

Befreyee NST,
oA No.44o202 JURISDICTIONOF 201

.....N..Plaintiff(s) or Petitioner(s)

these Present shall come that /we..hiwA

No Dolle

To sign file, verify and present pleadings,revision, withdrawal, compromise or other petitionsor proper for the prosecution of the said case in all it

..Defendant (s)/ Respondent(s) / Accused Ynow allto whom

Reseutto"

To file and take back documents, to admit a

Appellant(s) Complainant(s)

(herein after called the advocate/s) to be my / our Advocate in the above -noted ca authorize hirn:

To withdraw or compromise the said case o

To act, appear and plead in the above-noted case in this court or n any other cOurt in which the sarnemay be tried or heard and also in the appellate court including High Cou. subject to payrnent of fee separatelyfor each court by me/us.

that may arise touching or in any manner relating to te sardtase.
To take execution proceedings on paying separate fee.

..do hereby appoint

NCT (OF DI0H(OAHIEFFF

1CIZ51132% 241N

Advocate

25-J\4-024

executions reiew,
: deerned necessary
ch stage.

ty.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do alIother acts and things which may be necessary to be done for the progress and in the course of theprosecution on the said case.

disputes

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power andauthority hereby conferred upon the Advocate whenever he mnay thínk fit to do so and to sign thepower of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate orhis substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.
And I/we undertake that I/We or my/our duly authorized agent would appear in court on allhearings and will inform the Advocate for appearance when the case is called.

Client

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for theresult of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which heshall receive and retain for himself.

M.499o9043so

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/usto be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that oncethe fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the caseprolongs for more than 3 years the original fee shall be paid again by me/us.
IN WITNESS WHERE OF I/We do hereunto set my/our hand tg these presents the contents of which havebeen understood by me/us on this ..2eDay of...2Accepted subject to the terms ofthe foes.

|ldentify theSignature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

33
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